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Send copies of this order to the
Respondents alongwith notices and free coples
of this order be given to the Advocate for ‘
the Applicant and Shri A,K,Bose, learned
Senior Standing Counsel of Union of India
appearing for the Respondents; on wham
a copy of this Original Application has been
served,

Notices be sent to the Respondents
No,3 and No.4 by Special Messenger at the
cost of the A;spliCant.
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None appears for the Applicant;

nor the Applicant is present in person;ifzowever‘
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MI,Anup K,Bose,learned Senior Standing Consel
/apggearing for the Respondentg Department is ‘
present and perused the records,

Mr.Bose,by filing counter on 24th
January, 2003 has disclosed that tk--ie Aéplicant
has since been promoted to the grade of

Inspector of Central Excise and Customs on -
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he has also given the necessary posting order
vide Annexere-R/2 and as a result,the grievance |
of the Applicant has peen fully redréssed,we
a ~ ATV have perused the records and we are satisfied ‘
cfPA./J that the applicant has received the relief askec“ﬂ
for in this 0,A. ACCO rdingly, this O,A.l ﬁ.i.s i |
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send copies of this order to all the

parties, ! .
11,12.02

Lde. Counsel for the
Applicant is present. 2D
returned after service
from R=1 and notices are
already served on R=3 & 44
who are absent on call and
no steps taken by them to
file any counter. Await
return of A0 from R=2 till
601.030

06,01.03

The Applicant is
absent on call., sShri A.Ke.
Bose, Ld. Sr. Central Govt.
standing Counsel files
Memo of Appearance for all
the Respondents,it Today and
prays for time to file
counter, Heard, Time
granted till 24.1.03 for

counter. \
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